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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
‘0.A. No. - 583 1990
“F-A—Neo. . -
DATE OF DECISION 623491,
KaSim K-I - . ’ — . . Appl‘icant ‘Sﬁ?/

Mre M R.Rajend:an Nair

Advocate for the Applicant}(}/
‘Versus ' '

The_.S_ub_Dlsu_s;.Qn.a.l_In.S_peQ:tQL.__ Respondent (s)
Postal, Kalpetta and others

Mr. IPM Ibr'ah;mv @an_ . —— Advocate for the Respéndent (s)

CORAM:

The Hon'ble Mr. S« Pe MUKERJI, VICE CHAIRMAN

The Hon'ble Mr. N . DHARMADAN, JUDICIAL MEMBER

P@Né

‘Whether Reporters of local papers may be allowed to see the Judgement? “/m

To be referred to the Reporter or not? no

Whether their Lordships wish to see the fair copy of the Judgement? N\?
To be circulated to all Benches of the Tribunal ? fw -

~JUDGEMENT
MRe Se Pe MUKERJIL, VICE CHAIRMAN

In this application dated'19.7.1990,.the applicant
who hés been working as Extra Departmentai Mail Carrier
at Chennalode Post Office)initially,as-a substitqte and
later on a pfoviéional basis fér_mbre than a year, has
prayed that he should be declared to be entitled to be

considered for regular appointment as EDMC, Chennalode
- Post Office and the respondents be directed to give .the

weightage tovhis past service. His furthér prayer is

that hlS service. should not be terminated except in

accordance with the provisions of Chapter—VA of the

Industrial Disputes Act. » - x

2. wé have heard arguments of learned counsel for

both parties. The fact that the applicant worked as



EDMC as a substitute from 19.10.1989 till 27.11.89 and
on o brovisional bass, &
thereafter he is- continuing when the regular ineumbent
S
was promoted- ‘and appoxnted to- Group 'B' -has not been
denied by the”respondents,w;lpﬂLs,alSO“establlshed‘iaw
that the Department“of Posts has been taken’to"be'an
Industry and- “the -Extra Departmental Agents have been

 held to: be workmen for the purpose of I.D. Act.*,We

have-a1é6<held“in~a"catena‘of cases that a working
" also )
ED Agent should/be considered for regular appointment

to the post he is holding evenlthough his name is not

3 : } - -
T, sponsored by the Employment Exchange provided he is
otherwise eligible.
3. In the conspéctus,of the facts and what has

been stated above, we dispose of this application -
with a direction to the respondents that the applicant
should Be also considered for regular selection to the:

e
post of EDMC of Chennalode Post Office eventhough his
b el SPWV!MGL bs IR Svbploy e sfxd'\Om Yo .
name is not otherwise dlsquallfied. Wegalso,dlrect
f 4
the respondents not to terminate the services oOf the -
& applicant excepﬁ inAacoordahce with law with particular
reference to Chapter V-A of the I.vaAct, in case he is

not selected for the above said post.

{N . DHARMADAN) © (S. P. MUKERJI)

- JUDICIAL MEMBER VICE CHAIRMAN
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